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(Shri K. A. Rajan]}

‘This closure step would virtually
mean, throwing ouy students on the
verge of completion of their research.

¥o university order was passed and
yot the authorities arbMrerily chang-
ed the hagic structure of the Caentre,

Therefore, I urge upon the Geyv-
ernment to put a stop to this il
advised move to cloge the said Cenfre.

{v) NEED FOR SETTING-UP A BeNcH oOF
ALLAHABAD HiGy COURT AT BAREILLY.
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(V1)REPORTED DISAFPEARANCE OF A
DISTRICT AND SESSIONS JUDGE oF
RAJASTHAN SINCE 18TH MARcH, 1981.

SHRI KRISHNA KUMAR GOYAL
(Kota): A Distriet and Session Judge
of Rajasthan disappeared mysterious-

* Uy since March 16, 1881. Shri Mangat

Ram Mitruks of Jeunjhuni, whe is
under tramsfer orders, left the resi~
dente of Bhri R. L. Gupta in pursuit
of some persons mewving sutside the
house in suspislon circumstanees
@hri Mitruksa had come to Delhl with
documentary evidemee to cxpose the
cerruption pre-vailing m Rajasthan
Judsciary, Shri MUruka had met
Chief Justice of India. on March™®
sbout the doetumentg in his posla-hn.
Some suspicious persons were follow-
ing Shri Mitruka areund in Delln
and visited his room in Birla Mandir
where he was staying. Later on he
shifted to the residence of Shri R. L.
Gupta, Additional District Judge,
Delhi. But even at the residence of
Shri Gupia, some persons were after
him. On March 16, Shri Mitruka
went after the persons standing out-
side the house of Shri Gupia in sus-
picious circumstances, Shri Mitruka
had eollected documentary evidence
on corruption in the Rajasthan judi-
ciary in his capacity as Vigilance
Reaister of the Rajasthan High Court.
In the past Shri Mitruka had 1eceiv-
ed several threats to his life. His

sudden mysterious disappearaucz has
caused serioug concern I request the

Union Law and Home Ministers to
help in tracing Shri Mitruka,

(vil) STEPS TO IMPROVE DISTANT CoOM-
MUNICATION FACILITIES IN BACKWARD
DISTRICTS OF UTTAR PRADESH.
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